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The House will be glad to know
that the General Secretary of the
P and T Federation bas informed
that the strike has beéen called off.

I would merely like to congratu-
late the Federation for the wise deci-
sion they have taken and I am quite
certain that it will give great relief
to all the people in our country who
were greatly exercised over this
matter.

Shri C. K. Bhatiacharyya (West

Dinajpur): Should we not congratu-
late 'our Ministers?

An Hon. Member: By all means.

DEMAND FOR GRANTS—Contd.
MINISTRY OF INFORMATION AND
BROADCASTING—contd.
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Shri Ansar Harvani (Fatehpur): I
congratulate the hon. Minister for In-
formation and Broadcasting on the
way in which he has attempted to
implement the various recommenda-
tions of the Press Commission, though
the press barons, who for years and
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important weapons of publicity, in-
formation, education and entertain-
ment. But I am afraid I have to con-
fess that the All India Radio has not
succeeded in all these three or four
media in the way in which it ought
to have succeeded.

As far as education is concerned,
sometimes school broadcasts are pro-
vided, sometimes University broad-
casts are made and women and chil-
dren’s programmes are also given.
But, they have not reached the stand-
ard that we desire them to reach. We
hope and trust that in future efforts
will be made to see that these school,
university and women and children’s
programmes are more popular.

As far as entertainment is concern-
ed, I'confess that we have failed to a
greater extent. I would like the hon.
Minister to knock at the door of any
listener in Delhi and to see for him-
self. What do we find? We have
citizens in Delhi, not on’y in Delhi,
‘but in most of the cities,' who are not
being entertained by the All India
Radio. They switch on to Radio
Ceylon or to Voice of America. They
are resorting to other Radio stations
for entertainment because we have
not catered to their need. I quite
admit that some film music and cer-
tain film songs have been quite vulgar.
I quite admit that the music provided
by Radio Ceylon is vulgar. But, we
have classical programmes which go
over the head of the people. A pro-
gramme which goes over the head of
the people is not worth while. We
should provide a programme which
can be popular among the people.
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So far as the popularity of the
Indian broadcasting system is concern-
od, 1 will refer to the publication of
the Indian Listener. Popularity can
be judged from the fact, how many
people possessing radio sets really
listen to Indian breadcasting and how
many listen to outside broadcasting
systems, with reference to the number
of receivers which are in this coun-
try, and from the number of copies
which are taken in the form of the
Indian Listener and Sarang and other
publications.

I may also refer to the fact
that the Listener produced by the
B.B.C. has almost become an institu~
tion in the U. K. and among the
English-reading and English-speaking
people. The Indian Listener, for the
present reminds us of nothing but a
railway time table. I would like the
Minister and the authorities in the
All India Radio to improve its publi-
cation so that it may become a really
popular publication worth reading by
the people and may not appear just a
railway time table.

As far as the publicity of the Five
Year Plan is concerned, I can assure-
the hon. Minister that we are quite:
satisfled with it. A lot has been done.
The Five Year Plan has been very
much publicised. Many aspecis of it
have reached the people. But, much
more could have been done. We have
seen certain journals which are being
published in the form of integrated:
publicity under the Five Year Plan..
1 find a lot of scope for improvement
in these publications. I am sure, in
due course improvements will be
made,

Recently, we beceived the publica-
tion Yojana a fortnightly. I understand
that much more money is being spent
on a fortnightly publication than the-
money usually spent on even on 8
weekly paper. I hope and trust, the-
hon. Minister will look into this and -
make enquries about it.

1 know 1 do not have much time
at my disposal. I hope and trust that
the Indian broadcasting system and
our Ministry of Information and.
Broadcasting which has all the media

wil R
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.of publicity will utilise these media
to really educate the people. For ins-
iance, we remember that some time
.back, we had riots foliowing the S.R.C
yeport If the background matenal
had been given to the people m the
correct fram, and if the material had
been gaven to the press in the correct
from, explaining what all the impl-
cations of the S R.C. report, and if the
press had carmied these particulars to
the people ,many of the hickerings,
many of the misunderstandings would
have been removed. Fortunately, the
P & T strnke has been averted,
we are very grateful about it, we are
very happy about it—on the eve of this
threatened strike except gaving cer-
tain hand outs and publicasing the
statements of our great Prrie Minister
and our Ministers, we have not been
able to give the correct background to
the press, so far as I know about
what has been done so
Tar to the employeegs in the P & T
department That was the duty of
the Information and Broadcasting
Ministry We should create an
atmosphere among the people, we
should create a feeling among the
people, we should educate the people,
wb should give real hand-outs to the
press, so that they may form the real
angd nice background material for
vtheir writings

17 hrs,

In passing, T might refer to Kashmur
also While everybody m India and
abroad knows about the atrocities that
were committed in Hungary, while
everybody in India and abroad knows
about the atrocities that were com-
mitted in Algeria, 1 confess that we
have failed to inform the world or
the Indian people about the
atrocities that are bemng com-
mutted on the people of Kashmur on
that side of the cease-fire Line It
was the duty of the Information and
Broadcasting Ministry to have exposed
the atrocities that are being commtted
on our countrymen on that side of
the cease-fire line, and I hope and
trust that suitable staps will be taken
In that direction,
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Mz, Deputy-Speaker: The following
are the selected cut mofions
to the Demands under the Ministry of
Intormation and Broadcasting which
have been indicated by the Members
to be moved subject to their being
otherwise admissible:

Demand No No. of Cut Motion

64 1317, 1818, 1315, 1333,
85 1333, 1334, 1385, 1336, 1337.
88 1338, 1339,

Policy regarding the film industry
India

Shri Mabhagaonkar (Kolhapur). I
beg to move"

“That the demand under the
head ‘Ministry of Information and
Broadcasting’ be reduced by Rs
100"

Lack of patronage to the best films
Shri Mahagaonkar: I beg to move:

“That the demand under the
head “Mimstry of Information and
Broadcasting’ be reduced by Rs
100"

Need to provide broadcasting centre
of high power for Maraths speaking
people m Maharashtra

Shri Mahagaonkar: I beg to move.

“That the demand under the
head ‘Mfistry of Information and
Broadcasting’ be reduced by Rs.
100"

Need to ntensfy the existing 28
Radio Stationg u:teod of fincreasing
them

Shri Tangamani (Madurai) I beg
to move

“That the demand ufider the
head ‘Ministry of Information and
Broadcasting' be reducéd by Rs
lw "

Need to transmit national programmes
from regrongl relays instead of getting
* all artwts to Delht
Shri Tangamani: 1 beg to move:

“That the demand ‘under the
head ‘Broadcasting’ be reduced by
Rs 100"
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Need to broadcast news from regional
stations mstead of from the Delht
Station

8hri Tangamani: I beg to move

“That the demand under the
head ‘Broadcasting’ be reduced by
Rs 100” -

Barly switching over of external
services to the Madras Station

Shri Tangamani: I beg to move
»

“That the demand under the

head ‘Broadcasting’ be reduced by
Rs 100"

Need to provide housing facilities for
the All India Radio staff sn Delh:

Shri Tangamani. I beg to move

“That the demand under the

head ‘Broadcasting’ be reduced by
Rs 100"

Implementation of ‘News and Infor-
mation Cadre’ proposals regarding
Tecrutment, training, promotions,etc

Shri Tangamani: I beg to move

“That the demand under the

head ‘Broadcasting' be reduced by
Rs 100"

Speeding up of High Power Trans-
matter near Trichinopoly

Shri Tangamani: I beg to move

“That the demand wunder the
head ‘Miscellaneous Departments
and Expenditure under the
Ministry of ¢Information and

Broadcasting’ be reduced by Rs
100"

Neglect to smprove the Broadcasting
station at Trichinopoly, in Madras
State

Shri Tangamani: I beg to move*

“That the demand under the
head ‘Miscellaneous Departments
and Expenditure under the
Ministry of Information and
IB:::dmtmp' be reduced by Rs
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Mr. Deputy-Speaker: All these cut
motions are before the HBuse

Shri Mahagaoskar (Kolhapur)
Many hon Members have talked
about broadcasting already, and 1 am
gomng to deal particularly with the
film industry m this country

The film industry 1s one of the
important ndusiries in this country,
and 1. collects an annudl attendance
of six y crores of people It repfesents
a capital mvestment of about Rs 32
crores, and 1t fixes assets Rs 9 crores
as the working capital It earns an mn-
come of about Rs 20 crores a year It
1s said that thig industry 1s the second
biggest indusiry mn the world, next
of course, to the one 1n the USA

In spite of this, this industry has
not achieved so far anything like an
efficient organisation or & business
like management It i1s very surpris-
ing that this industry has been neg-
lected by Government It was only in
the year 1927 or 1928 that Government
investigated into this industry, and
agam, mm 1851 they had the Fim
Enquiry Commattee

The Film Enquiry Committee of
1951 have given a complete picture of
thig industry m the most poetical
manner They have stated in their
report

“In the net of every Wave exist
a hundred gapmmg mouths of
craocodiles See what the ramn-
drop goes through before 1t
becomes a pearl”

That 15 the condition 1n this industry;
paricularly, the working classes
have been neglected While in the
case of the workers in other ndus-
tries, there are laws such as the
Pactories Act and so on, yet the
working classes in this industry
cannot enjoy such privileges

Although 1t 1s said that ilm 13 a
medium of culture and education, yet
the condition of the working classes
m this industry is so bad that 1t is
high time for Government to come
forward with some legisiation in
respect of this industry and give a
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guarantee to the working classes as
regards their wages.

One funny thing about this industry
is this. We find that very few people
are established in thig industry; the
rest of them come with the little
knowledge and: the little money they
have, and come forward to produce a
picture. Practically, they gamble
with their fortune, and along with
this gamble, they also gamble with the
lives of the working classeg in this
industry. The urgent need, therefore,
1s tha: a proper legislation should be
brought forward, so far a®the workers
in this industry are concerned

The film 1s a mechanical means of
displaying a large number of photo-
graphs to the people, and depicting
action and sound. 1t 1s troe that the
film industry is generally contirolled
by the Film Board of Censors I
congratulate Government on the fact
that they have in mund the setling up
of a National Film Censor Board, But
I do not understand the product that
is coming before us today in the
name of art; 1t is so glamorous that
people are attracted towards 1it, and
since that becomes the cheapest means
of entertainment, people start going
to the pictures We have nearly
2,400 cinema houses in the country
and this being the cheapest entertain-
ment 1t definitely creates some
impression on the minds of our
people, so far as their hife 15 concern-
ed, so far as their culture 15 concerned
and so far as their education 1s con-
cerned Though there are certain
directions and regulations followed
by the Film Board of Censors, we
very often find how blindly the
Members of the Board of Censors
pass several films Recently I went
toa picturein Delhiand 1 was
surprised to find that the female artist
who played a main role appeared
before a court of law in a man's dress
and it was impossible even for the
police and the Judge to find out that
she was a woman; she slips away all
of a sudden. Another surprising
thing that I saw in a film was that a
gangster from BomWYy appears
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straightway in a Bombay High Court.
He was wanted by the police and he
appears in an Inspector’s dress.

Such are the pictures which are
shown. It is definitely a degradation
of our law and particularly to the
Bombay's efficient police force, There-
fore, such pictures should not be
shown.

Let me now come to the music in
these pictures, Many people have
dealt with the subject ot classical
music versus popular music. I do not
know by what name I should call
the music in the Indian films of
today. It is something of a mxture
of Indian and foreign tunes and the
out come has been compared to the
noise you get by putting some stones
mnto a vacant box and shaking 1t We
get all this dhadam dhadam; it is
merely a meahs to rob fte poor people
in the name of art It is nothing but
glamoyr and should ©be stopped
forthwith, The Members of the Board
of Film Censors should be told clearly
that they should strictly follow the
rules and directions made under the
Act,

1 would now like to make a small
suggesion about this  industry
Government has already started a
film centre in Bombay I tried to get
some 1nformation about this centre,
but could not I would lhike to know
from the Mimister concerncd the
amount spent so far on the production
of documentaries and the expenditure
that has been incurred by this centre.
I would also 6 ke to know
how many documentaries they
have purchased from pr¥vate persons
who produce such documentaries 1
hope the Minister will throw some
Light on these matters.

Once 1 had an occasion to visit a
Bombay film centre, There I found
more than about ten to twleve direc-
tors on huge salaries and among them
I was surprised to find one of my
friends. 1 asked him how long he
was working there. He told me that
he wasg working at that centre for the
last four or five months and that he
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had no work, The entire thing
depended upon the Chief Executive

of the Centre. I do not know whether-

that Chief Executive worked under
the direction of Government or
whether it was his favouritism that
gave chances to the youngsters who
entred the institution. Documentaries
sre nowadays a monopoly of the
Government. We do want better
documentaries. But, as many people
have said, the ruling party is taking
advantage of this position, They
should at least see that the films that
are produced in the f%me of art and

culture are of a better quality than

what is presented today.

In the light of all these things, I
have a suggestion to make with
regard to this big indusiry where so
much money is flowing, 1 would
request the Minister that the Indian
Cine Studio should be nationalised,
and produc‘ion of the piciures should
be left to the private sector. At the
same {ime, I would also urge that
proper legislation for the working
class of this indus'ry should be
enacted. It is not only the people
who work as technicians and artistes—
these artists who hit the headlines,
who are supposed to be the top-noich
artistes, do get their pay—but there
are also oher people who depend
upon the producers for a mere salary
of Rs. 40 or Rs. 60, Generally a
picture takes about three months to
be produced; so they get their job for
about three months. Then they will
have to go to some other producer
who comes forward to gamble with
his life and fortune and algo gamble
with the life \ot this yorking class.

Therefore, I suggest that proper
legislation, such as the Factories Act
and o‘hers, be made applicable for
the working people of this industry.
This will ensure some guarantee of
their rights and privileges and proper
wages for the working class of this
industry.

Shrl Bahadur Singh (Ludhiana—
Reserved—Sch. Castes): Mr. Deputy-
Speaker, Sir, 1 am thankful to you for
giving me an opportunity to put
‘forward a few points to the Minister

regarding production of the journals
published by the Ministry of Informa-
tion & Broadcasting.

This Ministry produces many
journals for itself as well as for other
Ministries, Bhagirath is published
for the Ministry of Irrigation and
Power and Kurukshetra and Gram
Sevak for the Ministry of Community
Development. This Question has been
raised many times in this House and
we have been told that there are
certain magazines running at a loss.

There are certain reasons for this.
I shall venture to give a few. One is
that there are too many journals
published by the various Ministries
and there is a 1lot of overlapping.
There are same articles published in
different magazines. Then some
magazines are produced on ari paper,
which is very expensive. The circula~
tion of some of the magazines is so
meagre that the Government have
been running these for the last so
many Yyears and yet not more than
2000 copies are sold. Another reason is
that there are also some foreign
Governments which are publishing
same magazines in this country. They
are also published on art paper. It
is very good stuff. They do not only
give articles about their country, but
they write about our country also
with all the political bias that they
have got. And with so much stuff
given and there being so many
magazines in the market, people do
not buy these government-published
magazines.

There is another reason, namely, a
lot of repetition, There are certain
journals published by the Ministry
giving information ~about wvarious
Ministries and there are other
journals published by the concerned
Ministries themiSelves. '

Shri Naushir Bharuchsa (East
Khandesh): We are not in a quorum.
Sir,

Shri C. K. Bhattacharys (West
Dinajpur): What is the harm?
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Mr. Deputy-Speaker: The bell may
be rung—Now there is quorum. He
can continue,

Shri Bahadur Singh: Sir, I was ex-
plaining that there is a lot of repeti-
tion about journals. I would not
blame the Ministry of Information and
Broadcasting for this. Other Mi-
nistries publish their own maga-
zines. It is a matter fo? them
also. They should find out and devise
ways and means to decrease the num-
ber of such publications.

I would like to make a few sugges-
tions. This repetition should be stop-
ped immediately. The number should
be decreased. That way overlapping
could be stopped and a lot of money
would be saved.

I do not find any good in wusing
expensive and good art paper as is
used in Kurukshetra and others; and,
for this purpose ordinary good paper
should be used. This way also we will
be saving a lot of money.

I would request the hon. Minister
that in deciding which journal should
be stopped from publication, the only
criterion should be the success that
the papers have made with the pub-
lic. There are certain journals which
are going on for many years and their
sale is near about 2,000 only. They are
published on art paper and a lot of
advertisement is given to these papers
just to compensate their losses. If the
magazine is running at a loss what is
the good of compensating it by giving
so much of advertisement?

There are magazines such as the
Bal Bharati and the Yojana with a
sale of more than 10,0000 My hon.
friend Shri Harwani has made some
remarks about Yojana. He says that
that a lot of money is speht on it. I
do not know what is the basis on
which he says this. Yojana is the only
paper which has got more than 11,000
paid circulation in such a short period.
No other paper has got so much cir-
culation. About 8,000 copies are dis-
tributed to the Community Projects.
They are not paying. The Government
can save the money of these 8,000
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copies of Yojana which are going to
the Community Projects gnd they
be made paid ones. They should
not be distributed free. No
other Government journal has ever
had this sort of circulation ever since
the Publications Division has been set
up as the Yojana. Some others like
Kurkshetra which have been going on
for so many years have a circulation
of less than half that of the Yojana. 1
have been reading it ever since it was
started. This is the only paper in which
articles of eminent writers, economists
and poets have been given, such as
those of Shri V. T. Krishnamachari,
Shri M. M. Shah, Shrimati Durgabai
Deshmukh, Shri Minoo Masani, Shri
Mulk Raj Anand and some others. No
other journal of India gives as much
information of the Five Year Plan and
our development in the sphere of cul-
ture etc. as the Yojana does. If Gov-
ernment finds—as some hon. friend
said—that it is very expensive, they
should stop giving it free to the Com-
munity Projects and other people. Its
subscription, I think, is about Rs. 2-8
only and any one can easily pay.

Then, about advertisement. I find
very little advertisement given to it.
The papers which are published on
art paper and those which are run-
ning at a loss are having 30 and 35
vages of advertisement given to them
to compensate them for their losses.
U Yojana is expensive, Government
should give more advertisement to it.
If we compare it with the other papers
that are now published by Govern-
ment at least it is not an expensive
one. Such inforrmation as is given in
it is not available in others. I would
request the hon. Minister to take up
the question with other Ministries and
try to decrease the number of journals
which are published by the various
Ministries. He should stop this repe-
tition. That way the Government will
be able to improve the standard of
Yojana and also save a lot of money.

Shri Keshava (Bangalore City):
Mr. Deputy-Speaker, Sir, I have very
carefully heard the various observa-
tions made by several hon. Members
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on the working of this Ministry. I do
not want to tire the House my repeat-
ing those observations. I just rise to
bring to the notice of the hon. Minis-
ter just a couple of points that were
brought to my notice recently when
I went to my constituency after the
last Parliament.

Almost at every meeting that I con~
vened 1n my constituency it was made
known to me that there 1s no Kannada
version of the documentaries prepsar-
ed by the Government. 1 was told—-I
am subject to correction—that there
is not even one Kannada version of a
documentary film Of course, there is
a large number of Tamil population
in Bangalore and in the City of Banga-
lore a Tamil or Hindi documentary
would be all right, but two crores of
Kannada population are denmied of
these documentary films because therc
18 no Kannada version I am very
anxious that this grievance should be
redressed. 1 hope my learned colleague
will take note of it and see that some-
thing 1s done in that regard.

So far as selection of candidates
for audition 1s concerned, there seems
to be something radically wrong in
the working of this section, particular-
ly in the AIR at Bangalore. It looks
as though—I am speaking subject to
correction—the committee does not
consist of any local talents and, there-
fore, persons of renown, local popu-
larity are not ‘called for audition.
Even those that are called for audition
are not given the proper chance. I
am told that they areenot even pro-
perly treated. .Several ladies, I came
to know, have to come early in the
morning at ten o'clock and wait till
five in the evening, and no notice is
taken of their inconvenience. Of
course, it is a small matter of admin-
jstration, but still I think this matter
should be taken notice by our Minis-
ter.

About the national programme,
several persons mentioned that in the
selection of programmes, particularly
Karnataka programmes, there was
very great want of rationalisation or
discrimination. I was given to under-
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stand that a variety of items were
inserted in this national programme
for short periods, so much so i1t almost
became a sort of tit-bits, if I may call
1t so, or chowcha. In fact, people who
heard it did not have the satisfaction
of hesring any one of the items begimn-
ning with kolatta, kavye vachang,

yashagana, dasarapada and so on.
Karmataka is teeming with varieties
ot art But all the varieties are put

together for a period of ten or eight
minutes each. We have also to take
into consideration the time taken for
uznnouncements to be made, once 1in
Enghsh and then in Kannada. Al
these are matters of very great dis-
safisfaction to ‘he people who heard
the programme, and 1 was requested
to bring it to the notice of the authon-
ties concerned

Scveral of those items require a
‘arges space of time People would
have enjoyed them. In fact, many
wanted those items for a longer time.
Therefore, more care has to be taken
in pickuing out 1items for national pro-
gramme.

So far as the rural community sets
are concerned, I do not thunk it is
a matter of great satisfaction to us to
be told that 9,000 sets have been dis-
tributed so far, all over the country.
We have about six lakhs of villages
and almost every village must be
supplied with a radio set. We do
require that every village should be
supplied with a set. Otherwise, it will
not be to our satisfaction at all. That
being the case, we are far below the
requirements and I do not think this
1s a matter of very great dificulty for
the hon Minister, and the Govemn-
ment to take up and advance in a
very rapid pace.

There is one other small point
which 1 wish to make. That is con-
nected with the length of the films of
Indian origin—our indigenous films.
Many a time it has been felt that our
indigenous films are rather too long.
They extend to a period of three
hours and people would Ilike to
have it cut {o two hours. I do
not think our learned colleague is
helpless m this matter, in correcting
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the producers in this regard. Some-
‘thinz has got to be done and
‘nlms-hohnvegottobemdntom
only for a period of two hours.
With these words, I whole-hearted-
1y support the Demands for Grants
under the Ministry of Information and
Broadcasting,

Mr. Deputy-Speaker: I wished %0
call one other hon. Member. He is not
in his seat. So, I would call upon the
hon. Minister. I wanted to call Shri
Raghunath Singh. He i3 not in his
seat.

Shri Raghunath Singh (Varanasi):
1 am 1n my seat.

Mr. Deputy-Speaker: He ought to
be in his seat when he wants to speak.
s vqme fag  39TSaw ARG,
qw age AT agn {1 T4 w gy
wx ¥ 1 i gfear Y ¥ o7 F T
gran g v &r gErdy 19 gOTE O AG
:gl’rumrg’rwmqwta‘rzmmﬁﬁ
aTent STt § AT & | a9 g v A
w1 e el ¥ 4R A ), 63 a8
ITF wren 74 W1 aw) | 5w o A
w gt Wi gfear Aedy & X @0
Feia A @ r &, e A & qdi
a1 | wr 2@ {5 g aer g dro
& Q) Tt qx e glear N &
qATETY § TATETATE W T/S: | T AR
& qrey faeger A A 1 WA,
feg & T8 few @), X O AT
ol & wgvwr W e 9mA g 40
wx Wy gR A arfeear et gaa @
dY T & e 0o 3L [AIAN, W2 AL
qrfeear & €1 ar AR & Y, e
g g & WA agr § FTH ThH
qaTaa gyt & 1| Ffew g wre gfEm
Wea ¥ Tx aAY € safiy 7 gark ¥
ot & oy Tl oY TToft g A A el
T 49 4 arelt ZR F Y AT | @
T vgr ) awar & 7sEwT ¥ ST F
2 wwar &1 g ¥ g e W awf
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Nt a1 o ot g ew
Wix geehtere 1 aoft g awd €

W ¥ arq @ ang et after oy
WY ¥ &1 Wi, 6T, S0 e,
Yy &t wrc M g, €7 wT X S §
Yfe & arq § a9 Sy g e Y
Vg vors o fetr @ oy
yedw dad &1 gy Qe At
Yo w7 ¥ wrerr § 1 0T AT ¥ vqw
Y % Nfaa Tad & frg W< wwrerdt
&t g 33 & fong qu v §
& s & o A% Saw e

frar amg

W otra § fe grew §& g
Wy feedt w1 § WT qEk e F
Wy a fgegeardt 7ga § a1 Ay wwiaw-
Mg A g
%% a g vAvv g wifge, wife
I oYy ¥ ZATT GIAE AN W €H |
Oraq fw  qferar A fed aneT &
TR gresfos qred §rad § 1 9g o
1) arare & fggen) oy g § 1w,
Tqrey, e, Moy, fagenws wifk
oy F ot o e F fegwndy
A & ) S @O wTaw WA & fag
g fagraa e § fie et F QW
Uy u warfae far @ afe agr
A grephos wriww sarior gh X8 v
Srdat § 5 wish ¥ ofver & oter e
S ewifr w3 1 wograTE W7 fen
T teege ¥R § | TR A fs ag W
Tt wwat | 28T 7T 0 smeer A & o
Wy eneft @ @ T et A WA
&, ot oy F R WS & o ey el F
Syt argd | e et erfigfas
) wgt a7 vTee) age o F Wi v
ot firer ol § 1 ¥y werelt B weETHTC
Y ot ¥ o6 grre T AR
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oreft F qarw ol @Y @ F W w<
el ¥ 1 vad g of frasgaer o
Y | Foraey wrror wer wger wrt o ol
§ | afy v w1l F W Rur
W 3wy g @@ §F FAE frm
et § 1 umer o weg 1A WK
0 ol ai¥ gar vy § 4

AT & T A N gTR S
MM TART AT @& 1 9a AT
wafrrd @ mwew I @ §
WY gUR MR w7 faeew § ag ww AT
xR XD v A Y A e
& =912 geat A sxfir foerd o< o
A wife qiF far & oA YuT Wk
w1 aga gy & 1 9 gy e
B} oWy A X} W Ay dow
i T MY § 1 g Y A safw wr
forrd wom aga wrawas §

A vy e g v S oft, Rt
R R S Ty
WRAfragafaaid @ ¥ s d
oA Uw et 97 F wqrear w20

A3 WY g oft e R g
fe faem s wmeeY W & Wt
YT ity & 7 aTm 39w
;‘;Wﬂ'fﬁﬂwéﬁaﬂ%m

N

reAIW WY . TR A
TR § WY T qTe ST
arfe ag 2aw o o7 T A IR
W v 7w wg

ot oY fag 0 IREEE W
it 3w wft § 1 wgi Privof wTaeh
et § v quft § | oF ovlt W uTE
wou Qo b
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Dr, Keskar: Mr. Deputy-Speaker, I
feel a little hesitation in trying to
reply within the short space of time
to all the points that have been rais-
ed by my hon. friends here. It is obvi-
ous that within half an hour, 1t will
not be possible to reply effectively
and in detail to all the important
points that have been raised, and
validly raised, by so many hon. Mem-
bers. 1 will, therefore, try to take up
some of the :mmvortant points that
have been put by Members here.

With your permission, I would like
to deal with the smaller points by
giving them the information they
require sometime later, if I am not
able to do so today. I would prefer
to take up the points of principle that
have been raised here, because 1t 18
necessary to clear the minds of hon.
Members regarding certamn aspects of
the subjects with which this Ministry
deals.

My hon. friend who spoke véry
first, raised one or two very impor-
tant points. The first was that he
took the B.B.C. as his ideal. He was
speaking about the All India Radio.
Hes said, the B.BC. is an autonomous
body, it is dbing good work, it has
a fine reputation, unfortunately, there
js no autonomy in the All India
Radio, and therefore, all the ills that
we are seeing, flow from that. This
is a subject on which we have had
several discussions during budget de-
bates in the year before last. I ex-
plained at length the Government
point of view regarding this matter.

What is meant by autonomy?
Autonomy means, we create a body
which will run by itself, over which
the Government will keep a distant
control. It is easy theoretically to
conceive of such a body. But, in
practice, in the circumstances pre-
vailing in this country, it is practical-
ly impossible to have a body which
has to run such an important de-
partment. It is not a factory which
produces certain things. It has a
medium and an important net work
which will put forth thousands of
hours of all sorts of programmes
from the air. First to create a body
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which will run all this and work it,
without any directionr excepting some
general guidance is, in my opinion,
in the present circumstances, not
possible. I agree that such a body
as the B.B.C. is running well and
has, perhaps, been able, on account
of the long history of broadcasting in
the country, to create and have ex-
perienced people who can run the
broadcasting net work For example,
such a body would requre a Board
of directors of the highest calibre,
who kiow how to run it well 1
am afraid, we will not be able, at
least, we have not been able to think
of a group of people to whom such
an important organisation can be
entrusted to run 1t well so that we
can be free of care and it will be
running by itself well and smoothly

Shri Dasappa: What about the
National Broadcasting Corporation
of America?

Dr. Keskar: I am afraid, the
National Broadcasting Corporation of
America 18 a body of businessmen. It
1s not a cultural or edygational Body
It runs broadcasting r profit and
1t has got 1ts programmes mainly
geared for that purpose I am men-
tioning the paint of autonomy There
1s another danger which Members of
Parliament have to take care of. In
our country broadcasting is in an
early stage. It is only during the
last 10 years after Independence that
it has built itself up. I am glad that
it has been able to build itself up so
quickly. It will be some time be-
fore it stabilises itself. In this very
delicate period, it will not be proper
to allow the organisation to run
wrong A factory, if it runs wrong,
can be corrected easily. But, if such
an important and delicate organisa-
tion goes on wrong lines, it will be
very dificult to retrieve the position
so easily, as we may be able to do
m any other organisation. Because,
non. Members should remember that
wnen broadcasting is run by the Gov-
amment, it is continuously under the
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supervision of Parliament, day in and
day out, all the 24 hours. Members
can put questions about anything that
1s happening there. They will not
be very happy if autonomy comes.
Frankly speaking, I think it would
be very good for Government be-
cause, then, detailed Parliamentary
interrogation will not be there. We
will have an organisation like, for
example, the Sindri or Bhilai plants.
It will run by itself. Naturally, Gov-
ernment supervision will be there.
Because, Government pays the money
and 1t will have to see that it is
well spent. Parliamentary control
which is there all the 24 hours of the
day now, will no more be there.

An Hon. Member: You will be
there

Dr, Keskar: When the Government
pays the money, 1t will have to
supervise as closely as possible as
far as the financial aspect 1s concern-
ed 1 hope, therefore, that Members,
before they rush m for autonomy,
would think well before they allow
the daily parhamentary control to bo
taken away and substitute it by an
effective control by Government but
& lessened and distant parhamentary
control I do not think that in the
present state of affairs, the vigilant
and daily parliamentary control
should be relaxed as far as broad-
casting is concerned. It 1s possible
that once our broadcasting system is
stabilised, and 1t develops, and if we
feel under those circumstances that
it can be made into an autonomous
body and there need not be a day-
to-day look into it by Parliament,
then certainly we can do so, but I do
not think the time has yet come.

The hon. Member who spoke first
made a reference to the question of
Station Directors being appointed
from outside in States where they
are not residents, and, therefore,
their not knowing the language of
the State concerned. I agree with
him that this is so, and it is no doubt
very unfortunate. At the same time.
we have to remember that f we
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heve a permanent service, and &
cadre, and that cadre 15 interchange-
able, and these persons can be trans-
ferred from one place to another, it
1s impossible to have Station Direc-
tors 1o such exact proportion that
every time we shall be able to post
a man who knows the local language
well It 1s also, I thunk, not practical
to expect a Station Director to know
a dozen languages We can certainly
encourage them to know two or three
languages, but 1t i1s not possible that
all of them will be so good hnguisis
that they will know many languages
at the same time

But 1 do agree that it 1s a dis-
advantage We have tried to over-
come that disadvantage to ofiset 1t
by having a production staff of verv
high quabity to help the Station
Director, wherever he 1s concerned
The hon Member himself paid a tn-
bute to the high quality of the pro-
ducers who have been appointed
there, but at the same time, he made
a contradictory statement saying that
thesec were among the most eminent
people mn  hterature in Kerala, but
since cormung into Government ser-
vice, their brnilbance or their genus
appeared to have gone out, probably
because the hon Member himself 1s
a lttle biased in this matter He
thinks that Govarnment 1s tainted,
and anybody who comes near that
Government 1is also tainted But I am
not able to agree with um I feel
that the broadcasting orgamsation
should as its duty get the best lLite-
rary and musical geniuses and per-
sons of our country into the organisa-
tion

Shri Warlor (Trachur) With your
pPermission, I may be allowed to
inform the hon Minister that the
gemaus of those artists went down
precisely because of the confliet
between the Station Director there
and these people That was the point
made by my hon friend

Dr. Keskar: I have heard the point®
carefully, and I have also noted 1t
down 1 might say that this is only.

bearsay The hon. Member's opinion
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1s that they have become useless be-
cause they are in the broadcasting
organisation I am unable to accept
his allegation, because, after all, he
tells me that they have told him so0
I am certainly gomg to ask them as
to whether they have told him so
But I regret 1 cannot accept 1t 1
have ulso had occasion to meet these
persons very frequently, and that
13 not at least my impression

The third point which he mention-
ed, casually, was that i1t was as if 1t
was the accepted principle wath
Government that AIR was an organ
for Government publicaity The All
India Radio has never considered it-
selff to be an organ .of Govern-
ment publhicity Their first objective
1s to give programmes to the public
with .a view to entertainment, cvl-
tural development and education
Government publicity comes m inci-
dentally, only when the question
of national development schemes
are conrerned

Then, the point was raised by Shn
Bimal Ghose also that it was not
right for a broadcasting orgamsation
that they should do pubhcity for
Government, and that it was really
publicity for one party 1 am un-
able to agree waith him He was say-
ing 1t on the basis or on the prin-
«ples of parhamentary democracy
In parhiamentary democracy, if he
carefully considers it, whatever the
Government expresses and whatever
1s accepted by Parliament i1s nationa:
policy and national action, it i1s no-
more a party action As long as it
1s a proposal before Parhament and
it 15 not accepted, it can ‘certainly be
considered to be a party proposal and
not a national proposal Omnce it is
accepted, this House and the other
House has accepted 1it, certainly 1t
18 a national proposal

I take the example of the Five
Year Plan They mught consider
that the Five Year Plan publicty or
i1ts development helps the party in
power It 1s possibly true At the
same time the Five Year Plan is not
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the Plan of the party any more. The
moment it is accepted by Parliament
it becomes a natfonal plan and it
becomes the property of all the citi-
zens of the State. Therefore I would
not agree with Mr. Ghose when he
says that explaining Government
proposals or Government decisions
and such other things is party pro-
paganda.

Incidentally he was mentioning, as
an example, the election question.
Now I might inform the House that
. just before the elections express
orders were passed for the All India
Radio that during elections, from the
moment the process of election
begins till the end, no speech of any
Minister at any meeting, whether it
is an election meeting or non-elec-
tion meeting, shall be reported or
broadcast by the All India Radio, un-
less at any particular meeting which
was not for election, some reference
is made to some important problem
" of international politics. And if hon.
Members take the trouble of going
through the programmes of that time
they will ind that no speech had
been referred even in the news bul-
letin of All India Radio which had
anything to do with elections. The
Radio tried to keep itself above party
politios.

My hon. friend there had raised
many other questions. I will take
them up together with other pointe
raised by friends. But I will leave
it for the moment and turn to the
points raised by Mr. Ghose. Mr.
Ghose is very dhuch against the
Central Government’s policy of over-
centralisation. 1 have not yet under-
stood his point. I do not know what
exactly he means. Does he mean
that as far as publicity and radio are
concerned we should have autono-
mous units in the various regions
and they should be allowed to func-
tion separately under a general
guidance, or he wants that we should
hand over the units to the wvarious
States. But as far as administration
is concerned, I am afraid that if we
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g0 according to what he has suggest-
ed. we will certainly not have a
really coordinated radio net work all
over the country. We will have a
number of radios all over the coun-
try which will instead- of working in
a coordinated and united way go
their own way and will create com-
plete confusion. It will, in my opi-
nion, not at all be something
beneficial to the development of the
radio in our country.

There are certain points in which
I agree with him. I agree, for
example, that it would be well if
publicity that we want is carried out
through the agency of the State
Governments. But, in fact, today we
are carrying it out through the State
Governments. Directly there is no
publicity work done by the Central
Government, excepting in a very
incidental way, in the States and
whatever is done is done in complete
cooperation with the State Govern-
ments. There is no doubt whatsoever
that it will be impossible for the
Centre to do any sort of publicity in
any State unless the cooperation of
the State Governments is forthcoming
and we are devising all ‘sorts of
measures to see that the coordina-
tion with the State Governments
becomes more and more closer.

In fact reference was made to the
State Ministers’ Conference. He will
be pleased to know--I am sorry he is
not here—that the coordination does
not consist only in passing resolu-
tions. It is something more thsn
that. We have regular discussions
with the State Governments and their
Directors of Publicity and we try to
entrust as large an amount of publi-
city wark to the States a&s we can.
1 am happy to state that co-ordina-
otion is definitély far better and
clogser today than it was about two
or three years ago. 1 am sure that
it will go on growing closer during
the coming years also. '
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There 1s also the question referred
to by Shri Heda, of commercial
broadcasting I will come to that
at the end as gtwo or three other
Members had raised it.

The hon lady Member from And-
hra Pradesh who spoke, spoke
very eloquently. I have full sym-
pathy for her and for the wishes
she has expressed 1 wish that some
other people who have had experience
in their line become Members of
Parhament for then we would get a
first-hand experience narrated here
That will bring the Members in more
human touch with what 1s happen-
ing in particular units or stations

She has narrated the hard lot of
wvarious persons working, whether as
Programme Assistants or as sStaff
Artists More especially she has
described in detail the working of
Vijayawada station I mught tell her
that I have full sympathy for the
PAs and Staff artists She 18 not
correct when.she says that nothing
is being done for the Staff Artsts.
1n fact, duning the last two or three
years, we have evolved a scheme for
some kind of gratuity for the Staff
Artists As far as PAs are concern-
ed, I do not want to go over old
ground because two or three years
back, we have been dealing with it
Last time I recounted what we have
done to regularise all the cadres of
Programme Assistants, Programme
Executives and other perma-
nent staf of AIR I mght
only inform the House that
the regularisation 1s now complete
In fact, every Programme Assistant
who 13 working in AIR 1s now either
on the way to quasi-permanency or
to permancy, and all the rules and
regulations thereof have now been
completely laid down. Therefore, in
future, there will be no difficulty
Whatever difficulty there was in oid
times was due to the fact that recruit-
ment had taken place in different
ways for the same post. There were
certain difficulties For example, the
Home Ministry regulations or fin
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ancial regulations came in the way.
Now all that has been smoothened
out and in future, there will be
no difficulty.

I am noting very carefully what
she has said about Vijayawada sta-
tion [ can certainly proguse  her
that whatever she has said will be
looked into very carefully

She was very eloguent on Andhra
cuiture I am not behind anybody
mn bemng a great appreciator of
Andhra culture and the Andhra peo-
ple 1 might inform the House that
Andhra Pradesh, being one of the
biggest States mn India, 15 certanly
getting 1ts due share in the develop-
ment of broadcasting in the country.
We have recently raised the power
of Viayawada station to 20 kw, and
we will soon have in Hyderabad a
powerful 10 kw shortwave transmit-
ter which will make it audible
throughout the whole of South Incha.
With the expansion of programmes
in Hyderabad and Vijayawada, there
will soon be a bigger and more com-
prehensive programme structure at
both places 1 hope, therefore, that
she will not accuse me, as she seerk-
ed to be domng, that I am lagging
in doing justice to the Andhras

Moreover, I know that the Andhras
are not the people who will take it
lying down if some 1injustice 1s done
to them

Kumari M. Vedakumari: Will the
hon Minister tell me whether he is
Zomng to raise the amount allocated
to Andhra Pradesh?

Dr. Keskar: I am afraid no suma
are allocated to States 1 am there-
fore at a loss to know what sum she
15 refeiring to  We do not allocate
any sums to any States It may be
gwen to particular stations for their
development work But I have noted
the figures she has mentioned I will
enquire and let her know

My hon friend, Shrimati Uma
Nehru was very nice and she was at
the same tume, very critical that some-
how or other women were not getting
a fair deal m the AIR



7675 Demands for Grants

Mr. Deputy-Speaker: She gave her
reasons &lso. )

Dr. Keskar: I am afraid that this is
not fair because after all women will
require a fair share in the A.L.R. They
should not have more than a fair
share and I think if there is any
Department of Government where
women are working, the A.LLR. has the
largest percentage excepting, prob-
ably, the telephone section of the
P. & T. I think in no other department
80 many women are employed from
its very beginning and the number is
increasing. She was complaining
about the propoartion of women or the
percentage of women in the perma-
nent service and more especially in the
higher cadre. That is not something
which 1 can help because the perma-
nent establishment are recruited by
the Union Public Service Commission
and it is very difficult for me to inter-
vene. I will certainly pass it on to the
UPSC.

My friend, Shri Bhakt Darshan has
talked about the Press Commission.
We had laid, I think, some six months
back another statement before the
House in which we had given the
latest position as far as the recom-
mendations of the Press Commission
which have been implemented by
Government are concerned. It is
aSicult for me to add anything to it
except the question of the Press Coun-
cil Bill. I'never said, nor was it
rightly reported that Government has
dropped the Bill. The Government
could not bring it before this House
because there was no time available
and the Bill unfortunately lapsed.
Otherwise, we would certainly have
got it passed.

On the other hand, during this
period, certain differences bave arisen
the structure of the Press
Council, which formerly did not exist.
1 will certainly see that these differ-
ences are narrowed down to the far-
thest limit before we bring it again
before the Lok Sabha.

Shri Keshava: What about the
Allahabad Radio?
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Dr. Keekar: Otherwise, I do not see
any recommendation of the Press
Commission which requires’ Govern-
ment action still remaining unfulfill.
ed.

¥or example, the question was rais-
ed about the ownership of papers.
What has Government done about it?
I had explained when the Press Com-
mission's Report was debated here that
this is not something which the Com-
mission expected the Government to
take action upon. In fact, the Report
is clear about it. Certainly, the Com-
mission expected that among the
number of measures which will be
taken a condition will be created when
it will be possible for Government to
take further action in‘the matter. For
the time being, I do not think there is
anything which the Government can
directly do. Neither do I think was it
the intention of the Press Commission.

My hon. friend, Shri Harvani had
also raised the same question that
Government had not carried out the
Press Commission’s recommendations.
1 think he is a little unfair to Govern-
ment. I do not, and 1 repeat what 1
said last time, think there is any
report whose recommendations have
been implemented so quickly and so
energetically as those of the Press
Commission. I think Members should
show, instead of criticism, some appre-
ciation of the way in which Govern-
ment has tried to carry out as far as
possible the reeommendations of the
Commission.

Certainly, there are a few things
which, probably, not through legisla-
tion but otherwise can be donecand
we will Jook into them.

He was very critical of the AILR.
He has raised a number of things. 1

tions raised about
a few minutes to|
me as it will not be possible to reply
z every individual

hit
>3
HY
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18 hrs,

As far as Allahabad is concerned,
the question of rivalry Detween
Allahabad and Banaras is in my opi-
nion not something which now can
be voted upon, because I have full
sympathy for the cause pleaded by
Shri Raghunath Singh. There is no
doubt that Banares is a great cultural
centre in India but, at the same time,
there is a station in Allahabad, and it
would not be very practicable for us
to start a station 75 miles from Allaha-
bed which will mean additional recur-
ring expenditure for nothing.

Shri D. C. Sharma (Gurdaspur):
You have two stations in Andhra;
why don’t you have two here?

Dr. Keskar: There are two in UP.

Shri Raghunath Singh: Allahabad is
not working.

Dr. Keskar: That is not correct.
However ! do not want to come
between the quarrel between Allaha-
bad and Banares; that would not be
proper.

Shri Bahadur Singh raised a ques-
tion about our journals. I might say
that the journals that we publish on
behal? of the various ministries are
not our journals. We publish the
journals on behalf of the ministries.
We are only the publishing medium.
The journals are guided by the minis-
tries concerned. With regard to many
journals the Ministry concerned even

pays us the expenses for publishing
those journals. Why I am pointing
out this is, it would be very difficult
for me to do_ anything excepting to
convey it to the Ministry concerned
as to what should and should not be
done regarding these various journals.
We certainly can give advice; for
example, that the expenditure on 2
particular journal is too much. We
can and do draw attention to such
matters .and give some suggestions,
but ultimately it is the Ministry con-
cerned that is responsible and not our-

selves. Therefore, some of the defects .

that he might have pointed out are
there,  doubt, but for certain rea-
0ns the ministries consider that the
journals should be there, and 1t
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appears to me that it will not be pre-
pef for me to put pressure on them
to Stop such journals. 1 will certain-
ly convey the criticism that has bees
voiced here to the ministries concern-
ed:

In the end I would like to take up
on® or two general points because cer~
taih important points have been rais-
ed- 1 will come to one very important
point, and that is about commercial
proadcasting. Two or three Members
here referred to it. I also hear that
a pamphlet has been distributed to all
Members of Parliament by the forum
of free enterprise regarding this ques-
tion.

¥nri D. T. Sharma: T have not seen.

Dr. Keskar: There is a pamphlet, 1
have seen it myself. My esteemed
friend Shri Heda referred to it.

Shrli Raghunath Singh: I have got
that pamphlet here.

Dr. Keskar: 1 would like to explain
this matter again, although it has
already been explained on the floor of
the House before. Briefly I might say
that regarding commercial broadcast-
ing the propaganda is mainly led by
advertising interests in the country.
qhere is nothing improper about it.
They are entitled to carry on this kind
of propaganda. This has also been
discussed many times in Parliament
and we have replied to it. I will only
recapitulate the reasons why we think
it is neither proper nor beneficial for
us to have commercial broadcasting.

Firstly, there is no doubt whatever
that with commercial broadcasting the
standard of programmes will go down.
When I say standard of programmes, I
do not mean to say high-brow pro-
grammes; there is no such question;
we do not want high-brow program-
mes, they should be popular, simple
and everything. When you have com-
mercial advertisements interspersed,
you will have to bring down the pro-
gramme to.the level that the advert-
jser wants, and when the level comes
down a time will come when the
advertiser will tell you what sort of
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programme you will have to put on
the air in order that this advertisement
becomes attractive. This can be veri-
fled from the experience of the United
States of American and also the new
T.V. in Great Britain. I have today
with me a detailed newspaper report
from a British newspaper about
America’s Commission for cleaning
advertising abuses from the radio and
television in the United States. They
are already prosecuting a number of
people for putting in indecent adver-
tisements in television asking them
why this should not be cleaned up in
a 'more drastic way. The United
States, of course, is completely free,
but even there, where all these inter-
ests are very strong, Government are
now forced to take some steps to see
that these advertisers observe a cer-
tain amount of decency, not even a
standard but decency. Therefore,
there is no doubt that our standard of
programmes will go down. I do agree
that in the beginning it might not be
s0, but once we have to depend par-
tially or wholly on a revenue which
comes from advertisement, we will
have to do what they like or go in
the direction that they want.

Another matter in this connection
has to be remembered. Advertising in
India is not in the same position as
advertising in Great Britain or in
America. Here, our advertisements
are predominantly foreign; foreign
means predominantly British and
American. Of course, if it were pre-
dominantly Russian also, it would
make no difference. What I mean is,
it is foreign and if today we allow
commercial broadcasting, and we
come to depend on these advertise-
ments for our radio programmes, you
will find that slowly our radio will
come under the grip of advertising
interests which are mainly controlled
by foreign interests. I do not think
that from any point of view this
would be a very desirable state of
affairs for the country. You can go
to the newspapers and you will find
that even newspapers privately com-
plain of the grip that those advertisers
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have got on them. They do not pub~
licly complain about it but they have
to depend on them. I think it would
not be a good day for broadcasting in
this country if it has to depend on
advertising and advertising interests
in order to carry on its programmes.

The other important point regarding
this to which I would like to draw the .
attention of the hon. Members is this.
Does experience in other countries
show that commercial advertising or
commercial broadcasting is favoured?
You will find that it is not so. The
only country in which commercial
broadcasting exists is the United
States of America. In the United
States, you know, broadcasting is a
business. It is not an organisation
which is used for cultural or other
purposas. It is used mainly as a busi-
ness for profitt I do not mean to
blame them, because it has grown and
evolved in that country as a business
and as an independent business. If
you go to other important countries in
the world—Great Britain, Soviet
Russia—you will not find a single
country having commercial broadcast-
ing in its national network. It exists
in no other country.

Then I am immediately confronted
with Ceylon. There are in Europe
small countries like Luxemburg or
Andorre, Monaco (Monte Carlo) which
have begun commercial broadcasting. I
do not put them in the category of:
countries. But, if you take any size-
able country in Europe which has got
a worthwhile radio network, you will
find that none of them touch commer-
cial broadcasting. Why, because they
know they will not be able to main-
tain any standard in broadcasting if
they allow commercial broadcasting
to come in.

You might be interested to know
that the problem that my friend put
before me-—of Radio Ceylon—is a pro-
blem which is also faced by the broad-
casting systems of France, Belgium,
Ttaly, Switzerland, Germany, gtci, from
Radio Luxemburg and Radio Monte
Carlo. They are facing it. They are
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a little annoyed with it but they know
they cannot do anything. But, at the
same time, they are not saying, and
nobody 18 saymng there, that because
Radio Luxemburg 18 putting in this,
therefore, let us follow Radio Luxem-
burg Nobody says that It is only
India that people say that because
Radio Ceyion 18 gong a particular
way let us follow Radio Ceylon

Here comes the fundamental ques-
tion as to what should be the objec-
tive of the radio 1s i1t gong to be a
commercial profit-making business
with some kind of entertainment
thrown .n, or, 1s 1t going to be a meda-
um for entertainment, culture and
education® As far as I am concerned,
and the Gnvernment is concerned, the
answer 1s clear We do not think,
more especially in a countrv hke India
which 18 trymng to turn itself into a
welfare State, that the radio can be
made 1nto a commercial profit-making
business with some lttle entertain-
raent 11 « der to make the profit big-
ge1 I do not agree that we can accept
that objective If we take the ques-
tion of Radio Ceylon, I might put a
few facts regarding Radio Ceylon
before hon Members It 18 put before
us as an example May I say 1t 1s a
bad examvle? It 1s not a good exam-
ple

First of all, it 1s not right to say
something about a neighbouring coun-
try, with which we are very friendly
But I might say that the action of
Radio Ceylon in beaming commercial
broadcasting services exclusively for
this country 1s not very proper,
because we have got certain conven-
tions which Commonwealth brgadcast-
ing organisations observe No other
country has done this kind of beaming
of commercial services exclusively for
another country We have brought
this to the notice of the Government
of Ceylon You will be surprised to
note that these commercial program-
mes are mainly meant for Inda and
not for Ceylon In fact, Radio Ceylon
hag banned commercial programmes
for Sinhalese public after 5-30 mn the
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evening; they are only meant for

Shri Joachim Alva (Kanara). On
the last occasion, 1 drew the Minister's
attention as to what steps Government
were taking 1n regard to Indian firms
and foreign firms operating in India
who advertise m Radio Ceylon

Dr. Keskar: 1 w:ill come to that Let
us analyse it I, personally, do not
think that the so-called programmes
which broadcast advertisements mixed
with a hittle entertainment can be
called radio broadcasts I really call
them commercial publicity shows It is
nothing more, there 1s little of real
radio ‘There are film songs nter-
spersed with advertisements 1 per-
sonally dechine to call this a radio
programme It 1s nothing but a pub-
hicity show, 1t 1s not a regular radio
programme

But we are faced with difficulties
m this country, because there are peo-
ple here who are interested mn having
advertisements on Radio Ceylon and
giving profit to the advertising indus-
iryv and who spread exaggerated
reports of Radio Ceylon's greatness
and the magnificent things that it 1s
doing, its populanty with the public,
etc we are not impervious to what is
being said in the pubic We have
also carmed out an analysis of Radio
Ceylon 1n the country and you wil)
be rather interested to know that
broadly speaking, taking the country
as a whole, we find 1t 15 not so popular

as some hon. Members try to make it
out

You will be amused to hear that,
generally speaking, in most house-
holds, 1t 18 the children who want
Radio Ceylon, none of the grown-ups
want 1t It is no doubt true that in
certain cities ke Bombay and Delhi,
there 1s a certamn class of hsteners
who would like such a thing Natural-
ly, there are all sorts of people in the
world, but taking the country as a
whole, I do not agree that the popula-
rity of Radso Ceylon has grown so
much as to make hon Members fear
for broadcasting in this country
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o

Lastly, because Radio Ceylon is put-
ding out commercial shows which a
number of people listen to in this
country, is no reason why we should
imitate them. I do not agree with
that thesis. I think the right thing
would be for us to try to give some
attractive programmes of good stand-
ard to the pubhc. I may take this
occasion to inform the House that very
soon, we will have, most probably by
the last week of September, an All-
India variety programme broadcast by
very powerful transmitters, which can
Ybe listened to m any part of the coun-
try and which will be mainly light
programme and for the entertainment
of the community at large 1 think
that is our answer to Radio Ceylon
and not commercial broadcasting

I have taken too much of your time
Because this question has been raised
by a number of hon. Members, I felt
that unless a reply was given in de-
tail, some misunderstanding might be
there. I have not been able to say
anything regarding a number of other
matters that have been raised I am
exceedingly sorry that time has been
exceeded, but I might inform those
friends that 1 have noted domwn all
their points and I will give them a
satisfactory reply.

Mr. Deputy-Speaker: Do I have per-
mussion of the House to put all the
cut motions to the Demands Nos. 64,
45, 66 and 121 to vote.

Some Hon. Members: Yes

All the cut motions were put and
negatived.

Mr. Deputy-Speaker: The question
is:
“That the respective sums not

exceeding the amounts shown in
the fourth column of the Order
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Paper, be granted to the Presi-
dent, to complete the sums neces-
sary to defray the charges that
will come in course of payment
during the year ending the 81st
day of March, 1858, in respect of
the following heads of demands
entered in the second column
thereof:—

Demands Nos. 64. 65, 68 and 121.”
The motion was adopted

[The motions for Demands for
Grants which were adopted by the
Lok Sabha are reproduced below—
Ed]

DeEMAND No 64—MiNisTRY Or INTYOR-
MATION AND BROADCASTING

“That a sum not exceeding
Rs 7,71,000 be granted to the
President {0 complete the sum
necessary to defray the charges
which will come 1n course of pay-
ment during the year ending the
31st day of March, 1958, 1n respect
of ‘Ministry of Information and
Broadcasting’ "

DEMAND No 65—BROADCASTING

“That a sum not exceeding
Rs 2,21,60,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1958, in res-
pect of ‘Broadcasting’”

Demanp No. 56—MisceLLANEOUS Dx-
PARTMENTS AND EXPENDITURE UNDER
THEVMINISTRY OF INFORMATION AND
BROADCASTING

“That a sum not exceeding
Rs 2,02,44,000 be granted to the
‘President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1958, in res-
pect of ‘Miscellaneous’ Depart-
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ments and Expenditure under the
Ministry of Information and
Broadcasting’ ”.

Demand No. 121—CaPITAL OUTLAY ON

BROADCASTING

That & sum not exceeding
Rs. 1,98,34,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-

ment during the year ending the
31st day of March, 1958, in res-
pect of ‘Capital Outlay on Broad-
casting’ .

Mr. Deputy-Speaker: The House
stands adjourned till 11 a.m. tomorrow.
18.16 hrs.

The Lok Sabha then adjourned till

Eleven of the Clock on Friday, the
9th Awugust, 1857,





